
BEFORE THE NATIONAL GREEN TRIBUNAL, SOUTHERN ZONE 
AT CHENNAΙ 

(UNDER S.14 R/W S.18 OF THE NATIONAL GREEN TRIBUNAL ACT,2010) 
         O.A No. 276 of 2024 
(Amended vide Order dated 17.07.2025 passed in I.A. No. 152 of 2024, I.A. No. 09 

of 2025 & I.A. No. 48 of 2025) 
In the matter of: 
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II Floor, West Wing, ThalaMuthu-Natarajan Building,  

No.01, Gandhi-Irwing Road, Ansari Estate, 

Egmore, Chennai – 600 008 & 19 Ors. 
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MEMO FILED ON BEHALF OF THE APPLICANT 
   

It is hereby informed to this Hon’ble Tribunal that as per the Order dated 17.07.2025 

passed in I.A. No. 152 of 2024, I.A. No. 09 of 2025 & I.A. No. 48 of 2025 in O.A. No.276 

of 2024 by this Hon’ble Tribunal, we are herewith filing the Clean Copy of the Original 

Application in O.A. No.276 of 2024, along with the Amendments carried out. Therefore, 

it is humbly prayed that this memo may be taken on record and appropriate orders shall 

be passed in this regard in the interest of equity and justice.  
 

Dated at Chennai on this the 04th day of September, 2025. 
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DATES AND EVENTS 

 
    DATES EVENTS 
10.01.2023 The 1st Respondent issued the Approval of Sholavaram Panchayat Union Layout 

of House sites in S.Nos.103/3, 108/2,3,4,5, 110/1,2,3, 112/1,117/2,118/1&2 of 

Siruniyam Village 
10.01.2023 The 1st Respondent issued the Approval of Poonamallee Panchayat Union Layout 

of House sites inS.Nos.28, 29/1,2,  32/2, 33, 34, 35, 36,37/1,2, 38, 39/1,2 ,40, 41, 
45, 47/3, 57/1, 2A, 2B, 2C, 2D, 2E, 2F, 2G, 76/1A, 2A, 77/1A1, 77/1C, 78, 80/1A, 
1B, 81, 82, 83, 84, 85/2, 86, 87/1, 2B, 3B, 94/1, 2, 3, 95/1, 96/1, 2, 97/3, 106, 108, 
109/1A, 1B1, 1B2, 1C, 1D1 & 2A of Kilmanambedu Village 

18.01.2023 The 1st Respondent issued the Approval of Greater Chennai Corporation Layout 

of House sites in T.S. No:7/1(OLD S.NO.276,277,278 & 279/1) BL0CK-18, 
WARD-G of Thiruvottiyur Village   

20.01.2023  The 1st Respondent issued the Approval of Kundrathur Panchayat Union Layout 

of House sites in S. Nos. 331/1, 2A & 2B, 332/1, 2, & 3, 333 AND 334 of 

Palanthandalam village 
02.02.2023 The 1st Respondent issued the Approval of Sholavaram Panchayat Union Layout 

of House sites in S. Nos.84, 85/1,2A1, 89/1A,2, 90/1, 2 & 107/1 of 

Sothuperumbedu village 
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08.04.2023 An Article titled “Greater Chennai Corporation pushes trash into ‘Ramsar site’ 
Pallikaranai marshlands” was published by the Times of India, wherein it was 

stated that the waste encroaching the marshland would lead to leakage of 

chemicals. The same must be scientifically removed and managed, and the 

dumping must be stopped, and it can be processed locally. 
19.01.2024 The 1st Respondent issued the Approval of Kundrathur Panchayat Union Layout 

of House sites in S. Nos.273/1, 2A, 2B, 274/7 AND 274/8 of Kavanur Village 
19.01.2024 The 1st Respondent issued the Approval of St.Thomas Mount Panchayat Union 

Layout of House sites in S. Nos.238/1B, 2A1, 2A2, 2B1, 2B2, 3, 4, 5A, 5B, 6,  
239/1B4A, 1B4B, 242/2A, 2B, 3, 4A, 4B2A2 & 242/4B2B of Agaramthen Village 

20.01.2024 The 1st Respondent issued the Approval of Kundrathur Panchayat Union Layout 

of House sites in S. Nos180/3A, 190, 191/2, 3, 4, 5A & 5B, 198/2, 199, 200/1&2, 
202/1&2, 203/1, 204/1, 2 & 3, AND 460/4B of Nandambakkam Village 

14.02.2024 The 1st Respondent issued the Approval of Poonamallee Panchayat Union Limit 

Layout of house sites in S. Nos:153/7, 8, 227/11F, 14, 15, 16A, 16B, 19, AND 
228/2, 3 of Chembarambakkam Village 

07.03.2024  The 1st Respondent issued the Approval of Kattankolathur Panchayat Union 

Layout of House sites in S. Nos.6/3B, 17/1B, 18/1A, 1B, 1C, 2A, 2B, 21/1, 22/1A, 
2pt, 3pt, 23/2A, 2B, 24/1A1, 1A2B, 1B, 2A, 2B, 25/1A, 1B, 1C1, 1C2, 2, 
26/2A2B, 27/2A, 40/1A, 1B1, 1B2 & 41/2A of Vandalur Village 

14.08.2024 Representation dated 14.08.2024 sent by the Applicant to the Respondents. 
14.08.2024 RTI dated 14.08.2024 sent by the Applicant to the Respondents. 

 
Dated at Chennai on this the 04th day of September, 2025. 

 

            
      COUNSEL FOR APPLICANT  
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BEFORE THE NATIONAL GREEN TRIBUNAL, SOUTHERN ZONE 
AT CHENNAΙ 
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         O.A No.276 of 2024 
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of 2025 & I.A. No. 48 of 2025) 
In the matter of: 
S.P. Surendranath Karthik 

S/o. K.R. Subramanian                ...Applicant 
       Vs 

Chennai Metropolitan Development Authority (CMDA) , 

II Floor, West Wing, Thalamuthu-Natarajan Building,  

& 19 Ors.         ...Respondents 

 

SYNOPSIS 
A. The Applicant submits that he is dutiful citizen of India and has been actively 

participating in creation of a system for waste management as per the MSW Rules 

in and around the State of Tamil Nadu, and with the assistance of this Hon’ble 

Tribunal, has been able to prevent various instances of illegal dumping in the city 

of Chennai. The Applicant further submits that he has also been part of large 

action initiated for restoration of the Madipakkam Lake extending to about 100 

acres in their locality and currently the entire lake is protected and conserved as 

a natural resource. The Applicant further submits that very recently, the Applicant 

came across the following layouts that has been approved by the Chennai 

Metropolitan Development Authority (CMDA) and the reference detail are here as 

follows: 

S.No. Approval No. PPD/L.O. No. Local Body 
1 12/2023 Poonamallee PU 

2 15/2023 Sholavaram PU 

3 18/2023 Greater Chennai Corporation 

4 19/2023 Kundrathur PU 

5 21/2023 Kundrathur PU 

6 39/2023 Sholavaram PU 

7 10/2024 St. Thomas Mount PU 

8 12/2024 Kundrathur PU 

9 30/2024 Poonamallee PU 

10 32/2024 Kattankolathtur PU 

 

B. The 1st Respondent has not ensured that a separate space for segregation, 

storage, decentralised processing of solid waste has been established as per Rule 

11 (1) (g) of the Solid Waste Management Rules, 2016.  

3



C. The Applicant on 14.08.2024, sent a Representation dated 14.08.2024 to the 

Respondents seeking action against the Non-Implementation of Solid Waste 

Management Rules as per Rule 17 of the Tamilnadu Combined Development and 

Building Rules (TNCDBR), 2019 read with Municipal Solid Waste Rules, 2016 and 

the Applicant also sent a RTI dated 14.08.2024 to the respective Public Information 

Officers of the Respondents pertaining to the Implementation of Solid Waste 

Management Rules as per Rule 17 of the Tamil Nadu Combined Development and 

Building Rules (TNCDBR), 2019 read with Municipal Solid Waste Rules, 2016. 

With respect to the Greater Chennai Corporation, the 4th Respondent herein who 

has not been able to manage the wastes generated in the city and has been using 

Pallikaranai marshlands for dumping as reported by the Times of India on 

08.04.2023 in the article “Greater Chennai Corporation pushes trash into 
‘Ramsar site’ Pallikaranai marshlands”. The Applicant further submits that 

hence, these layouts must be cancelled or appropriate action must be taken 

against the issuance of such approval. Therefore, the present application has been 

filed by this Applicant before this Tribunal.  
 

Dated at Chennai on this the 04th day of September,2025  

 
 

 
COUNSEL FOR APPLICANT 
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Office - KNS Law Chambers <office@knslawchambers.com>

Serving AMENDED Original Application in O.A. No.276 of 2024 filed before Hon'ble
NGT (SZ)
1 message

Office - KNS Law Chambers <office@knslawchambers.com> 8 September 2025 at 17:07
To: ceocmda@tn.gov.in, ctcptn@tn.gov.in, grievance@tnpcb.gov.in, commissioner@chennaicorporation.gov.in,
gpsirukaIathur02-tn@gov.in, bdoknr.tnkpm@nic.in, gpagaramthen-tn@gov.in, agaramthenpanchayat@gmail.com,
bdoktr.tnkpm@nic.in, muthaiah.kvb@gmail.com, info@vallimayilproperties.com, sathyanarayanan@hansaestates.com,
sales@hansaestates.com, sales@spdhomes.com, customersupport@urbantree.in, shreyinfraproject@gmail.com,
vishwakvaluehomes@gmail.com, info@vishwakproperties.in, svmbdo.tntlr@nic.in, pmebdo.tntlr@nic.in, kogila Vardhani
<bdomou.tnkpm@nic.in>, ruralsec@tn.gov.in, mawssec@tn.gov.in

Dear Sir/Madam,

Please find attached the copy of the AMENDED Original Application in O.A. No.276 of 2024, amended vide order dated
17.07.2025 in I.A. No.152 of 2024, I.A. No.09 of 2025 & I.A. No.48 of 2025, filed before the Hon'ble National Green
Tribunal (SZ). Kindly acknowledge the receipt of the same.

---
Regards,

KNS Law Chambers.

DISCLAIMER:

This message (including any attachments) is intended for the designated recipient and purpose only and may contain privileged, proprietary, confidential, or

otherwise private information. If you have received it in error, please notify the sender immediately and delete the message. E-mails are susceptible to

alteration. The Sender shall not be liable for the message if altered, changed or falsified. Nothing in the message or attachment is capable or intended to

create any legally binding obligation on either party. This mail and/or its attachments are not to be reported or copied made available to others. The sender

owes no liability or responsibility for loss or damage from the use of this message, including damage from virus.
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